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CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH LUCKNOW

o080

' Regisﬁration T.A. No.1045 of 1987(T)
| (Writ Petition 2128 of 1982)
Hiralal and others .... ... Petitioners
| versus
.Union of India and others ... Respondents
Hon'ble Justice U.C; Srivastava, V;C;

Hon'ble Mr A.B,Gorthi, A,M.

(By Hon'Mr Justice U.C,Srivastava, \C)

, The Writ petition No. 2128 of 1982 filed before
the High Court of Judicature at Allahabad » Lucknow
Bench was received on transfer tp this Tribunal
under<Sectioh 29 of the Administrative Tribunals

Act No.XIII of 1985. The petitioner has sought
relief against his reversion order dated 26-4-1982
(annexure-4 to the Wriﬁ petition). jTthWIit petition
was admittéd and interim_ordef staying the oparation
of reversion order wasfpassea.- dut of 3 petitioners,
pétitionersvno; 2 ana 3 have retired from service,
out qf whom‘pétitioner no.2 is reported to have died.

The petitioner no.l1 is still in service.

2. Briefly; the facts are that‘ﬁhe petitioner no.i

was iniiially_appointed‘avahallasi on 15-10-1958

7and subséquently_was pramotad as Tele-Com Maintainer
in the scale of %.260 - 400 and thereafter promoted

to thefpost‘of Cable Jointer in the scale of Rs.380 - 560
He was put to officiate on the Grade III of Tele-com
Inspector in the grade of rs.425-700 on ad-hoc basis i

L

An view of the fact that the posts were created
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case or it was a case of mere omission, whatever
it may be the persons of this category were not
included and it is desirsble that their cases for
regularisation like the other three categories

may be considered.

3. In view of the fact that the applicant has
been working against the said post and he éppeared
in the said test, he should not have been reverted
out right. 1In this connexion, we may refer the
Full Bench Judgment of Jethanand's case , in which
it was directed that thé;person concerned may be
given two more opportunities to appear in the test,
in case he even then fails only then he may be
reverted and till then he may be allowed to continue
on the post held by,him.:_The‘similar situation
arises in this case.. Accordingly . WE direct that
" the applicant shall be. given two opportunlties
to appear in the test and in case he fails in
both, only then he may bezeverted otherwise
he has to be allowed to contlnue to hold the post
of T C I. Grade III. We aISO direct that the
Rallway Board should cons;der as to whether the
.C.I. Grade III in the scale of rs.425 - 700
could also be included w;thin the ambit of
Circular dated 29-7-1985, copies of which are
Agnexﬁie-RABZ tOwthefrejoiﬁder affidavit. 1In case
the Railway Board takes a decision that they may
also be included within the ambit of that Circular,
obviously, there is no necessity of asking
the petitioner to appeér:hythe test. With the
above directions and orders, the application is

disposeq of finally.
’ .....COntd..
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1IN THE ©ON'BLE HIGH COURT OF JUDICATUREZ AT ALLAHABAD

LUCKNOY BENCH RUCKIG o -~ )
79X K
2\
Writ pPetition Vo, of 1982,

District: Lucknow,

yiralal and others cons Petitioners.,
Versulses
Union of India and others, eees Opposite Parties,
s.No: PARTICUBRS., | Page lo.
1. Writ Petition, ceeee | €013 |
9. Annexure No,1 cevee Y “90 ‘%
3.  Amnexure lo.2, voene ‘ Q
4. Anne}oﬁlre NO. 3.' TR R lq f’o 2_&
5. mexure NO.4‘. YT 2 ’% q\lL\ '
R Annexure No,5, veseees 9 to 29
7. Amnexure No,6, secsnss | d
7/4-' ﬂ“aQF/“-/LCO Q', - B e ~f\2‘q Ci ;3
8, Affidavit in support . o 3i @ 3L
-of 'writ petition. sesesves N
- 2393y
9. PO",\?@I‘ (Vakala'bnama) IR g S - ’
10, Application for stay seveee R ¢
PRESENTED BY
PLQT ITTONERS

=p{ o K
(SURY A KANT )

~ IDVOCATE
DATED: 5,5,1982, " . COUNSEL FOR THE PETTTIONERS.

\ .
\
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N + BEFORE THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
o ‘ g LUCKNOW BENCH LUCKNOW, -

WRIT PETITION UNDER ARTICLE 226 OF THE CONSTITUTION OF
INDIA., o o ‘ I.)
Writ Petition No. of 82

L. . District: Lucknow, '

S

(,

| e ok O
1. Hiralal, aged about 45 years son‘c.)f<>“'t21:e
‘resident of feda: Ko'Qhr@ﬂ%Daég%M/,JkJﬁvkaﬁf“

. 2¢ R.L.Sharma, aged about 56 years son of Late Pt,
N | ;ynggq Lachman Prasad, resident of Ram Shankar Bajpai Lane,

\

éng House No.41/477, Narhi Bagzar, Lucknow,

v_3. Shri B.,K.Baner jee, aged about 53 years son of
e o Shri A.K.Banerijee, resident of L.D.Railway Colony,
Alambagh,. Lucknowe

.... PETITIONERS.

VERSUS, |
\)./” V.. i
f' 1. Union of Indlaewmugl« @mea»aW /\1 :\,0;, M- lb_ﬂz.
i‘ . _ 2. The General Manager, Northern Railwav, Baroda House,
71, | ; v | 3. The Divisional Railway: Manager, Nor thern Railway,
Lucknow, - . | ' ! ~

4, The Divisional Personnel Offleer, Northern Railway, j
Lucknow. : ' ' )

5. The Senior Divisional Tele-com Engineer, Northerne ‘
Railway, Lucknow. N ‘
' .;., Opposite Parties. ]
'BEFCRE THE HON'BLE CHIEF JUSTICE AND HIS COMPANION JUDGES
OF HON'BLE HIGH COURT SITTING AT LUCKNOW,

The humble petitioners submit as under ;=

1.  That the petitibners are holding the post of

o i T SR ST e

Tele—com Inspﬂctor Grade IIT under the opposite party

\. o ,Tb_‘_‘_‘ - g ot g L

Contdeeeses
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D

Nosl and aré posted at Lucknow under the
direct contrél of the Opposite Party No.5. He
always woeked with honesty in a most efficient

manner to the entire satisfaction of ghis superiors

- and as such he was gradually promoted as Tele-com

Maintainer in the scale of Rs, 260-400 (Revised S
Scale) and then he was again promoted to grade

of Bs. 380-560 (Revised Scale) as a cable Jointer,

L

temporgfff§wggéion adhoc basis and since then

he has been working in a most efficient manner and
with utmost honésty‘and efficiency etc. to the
entire satisfaction}of his superiors and as Such
the petitioner No.l was found extra-ordinary

and very efficient so he was. considered by the

‘opposite party No.l for the cash regard and

on 15th April,1982{e has been awarded with a

cash award of Rs. 100/~ for his extra-ordinary work.

3. That the petitioner No.2 Sri R.L.Sharma
was initially appointed on 27.12,1948 on the post -
of Khallasi and he also worked in a most efficient

manner with honesty and to the entire satisfaction

~ of his superiors and gradually he has been promoted

and worked in various posts,

4., ' That the petitioner No.2 after the said

" post was promoted to the post of Block fitter in the

scale of Rs.60-130 (Authorised Scale) then he Was

promoted as a Block Maintainer in the scale of

& m.iOO—lBS,(Autborised Scale) and then considering

his efficiency and honesty etc. the petitioner No.2
was given a promotion to the post of Tele-com-

Maintainer grade I in the scale of m.38?—560

Y

(Revised Scale) and on this post the petitioner

Con‘tdo L) g/"'

{

«
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Always showed his honesty and hard work to
the satisfaction of this superiors and.for his
extra~-ordinary work he was considered and was

again promoted to the post of Tele-com Inspector

Nomteres T T e e et e,

Grade III in scale fs, 425~ 700 (Revised Scale)

Mmmvaw e

and this promotion has been glven to the petitioner

No.2 on 1.1.80 and since then the petitioner No.2
™ -

has been working on the said post without any

interruption. It would not be out of place to
mention that petitioner No.2 has also been awarded
with a Merit Certificate for his extra-ordinary

work by the Railway authorities.

5 That Sri B.K.Banerjee, petitioner No,3

was also initially appointed on the post of
Khallasi ond gradually he was given promotion
to higher poots due to his extra~ordinary
meritorious work, hard labour and honesty upto
the satisfaction of his superiors and ultimately
he was promoted on adhoc ba51s to the post of

o = T e
Tele—com Inspector Grade ITT in scale of ®,425~700

(Rev1sed Scale) in the year of 1978-79 and since
..
then the petitioner No,3 has been working wothout .

any interruption and to the satisfaction of his

superiors. ; o

b
-~

»

6. That the promotion to the petitioners
have been given in clear vacancies against the |

Permanent posts.

7. That the petitioners are hereby filing®
a true and typed copy.of letter No.E/210/0/Con.

dated 31.1.1966 as Annexure No.l to this writ pe~

tition and a perusal of this annexure clearly

shows that the Railway Board has already settled

Contde ) 4/"'
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A

the principles for the persons officiating on

higher posts,.

8. That the petitioners are also filing
herewith a true and typed copy of the circular
No. E-254/2 Pt.6/IV dated 30.9.,1980 as \

Annexure No.,2., to this writ petition which has

Ti— ' ‘, been circulated by the General Manager (P),
Northern Railway, Baroda House, New Delhi in thch
various airections of the Railway Board have been

ﬁx“ - | quOted_and'égain it has circulated the decision 5f
the.Railway.Board'that the persons who are
» officiating in the higher grade posts in clear
vacancies and those who ha&e éompleted 18 monthé or

reasonable period efforts should be made to-

confirm them,

9 That in the light of the above two

‘r“ annexures, it is clear that the petitione:é who ;
'y .

!’ - are working for more than 18 months on their

o P PP -7 .
continuous service against clear vacancles are

Geemed to have been confirmed on the said higher

POStS,

7 : 10. That the opposite party No.1 inspite of
L;Walhq :
{ﬁr/”) o his above two cited circulars directed the

c/_émd,s_.

petitioners to appear for the examinatifon for
. e e e e s - - . - . L 't-;,i,f:‘. e ¥
the said post, but petitioners No,2 and 3 did not

abgeér on the ground that after expiration of 18
months from ﬁhe date of promotion on the said
highef post against a élear and permanent vacancy
they areApracﬁically confirmed on £he said posts
and hence there was ﬁo necessity for them to
‘appear in any examination for the said poSt.

CONteseeBaees
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11, . That the petitioner No.l is a Schaduled

caste and he in lgnorance of tle said rules etceo
—

aopeared in the examinatidn but he unfortunately
1
was declared unsuccessful,

12, That the petitioners submit that since

they are working as Tele-com Inspector Grade III

- continuously and without any break from the

- year 1980 they cannot be reverted to the post of

Wireless Maintdner. It is submitted that from’
time to time the Railway'Board has issued

instructions in the nature of circulars which had

- the force and authority of Law. The'persons who .

h&ve_worked on-the higher posts for 18 months

e e s e i e - e

as oermanent for all. pract1cal purposes.,

‘-n‘,.___w_'__v__ea

13, | That although the petitioners have been
promoted ‘and .are worklng as Tele~com Inspector
Grade III 51nce 1980 and they have achler a

llen to that ézomoted post by virtue of the

orders passed by the Railway‘Board yvet in order
to .make room for newly selected persons who

aopear to have been app01nted in Aorll 1982 much
after, “the pet tJoners have been asked to be
reverted to the post of Wireless Maintainer.

A list of such newly appointed pefson8jon 54,1982

was sent to the various offices and in the remarks

_ column Several persons mentioned therein have

been transferred to Lucknow because a rew

1ncumbent was belng posted in his place and

therefore the petttioners were to be reverted,

A true and typed copy of the 1kt dated 5. 4,1982 sent
by the Senior Personnel OfflCel, Lucknow is

annexed as Annexure NO,.3 -to this Writ petition.

® e,
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14, That the petitioners aretéfwggghm-
X Sifffm22iéﬁlg§g~bUt in the meantiﬁe they have
’ ? ‘ come\to know that in pursuance of the aforesaid
orders petitioners have been asked to be

} spared from their duties as Tele-com Inspector
Grade iII and are rgquired to report to join
"JV : duties as Wireless Maintainer Grade T Lucknow

- Division. It is mentloned that the posts of
1 Tele-com Inspector Grade ITI were no longer
fI } available in the Unit. This is on account
; of the position created by the orders contained

in the said communication which has come to the

knowledge of the petltloners is Annexure No.4,

to this writ petition.

15, That the petitioners have not been

served actually with the orders and the persons
“7* | newly selected have also not joined‘on their
‘ | posts and therefore effect has not been given
‘& : to Annexure.No.4 to-this writ petition. The
o petitioners apprehend that withiﬁ a few days when
the new incumbents a;rive the petitioners would
be relieved of the charge'of the post: The
petitioners have not vet givén charge of their d
posts and they will be required to give charge

as soon as theg new incumbents arrive,

16, That from time to time Railway Board

have issued circular letters which are in the nature
of regulations and are binding on the Officers

of the Administration as Railway Board is a
statutory body and has been vested with powers

to issue such circulars on all matters concerning

Railway matters., It is submitted that the circular

Contd'o .70'0
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letters issuéd by the Railway Board have

the force of law and binding on all concerned
and no right which rests out of it éré
enforcible in the same marner as the rights

arising out of a Statute.

17 That the Railway Board issued
circular letter No. E/232/7 dated 23.6.1964

on the subject of re;;;;iogmof ﬁﬁe»eﬁﬁibfées
officiating in the:hiéhér.gréde; “in éhe said
circuié£ thé'Railway Board has directed that
whenever an employee was put to officiate

in higher post his superior officer is required
to send an assessment report of the employee
completing 6 months officiating period.
Subséquentiy other reports were also to be

sent and if tﬂe work has been satisféctory

even 1f an employée was not confirmed in the
higher grade post for waht'of permanent vacancy,
he cannot be reverted if he has completed

18 months of officiating on the higher post.
It was specifically provided that even if
after that period there was charge of
unsatisfactory working, whose procedure for
reversion will be as of the confirmed employee.
A true and typed copy of the said circular
letter dated 23.6.1964 is annexed as Anrne xure

ﬁd: 5_ . to this writ petition.

18, That after issue of the said

annexure the Railway Board has again clarified

the matter by issuing a circular letter

No.E/210/0/Con dated 31.1.1966 on the, subject

Contd-..’8.. . »




of reversion of the employee officiating in
the higher grade. 1In the said letter attention of
the authorities was drawn to the earlier orders
and directives of the Railway Board.'Almost thé“
same principles and proéedure which were
mentioned in the earlier letter (Aﬁnexure No,B).
were repeated in this letter also. Under clause
9 of the said circular it was directed in very
clear terms that the employees who had been
working beyond 18 months in an officiating
capaéity on a higher post cannot be reverted.
The reason was giwen in this para that since
no officiating indi&idual whose working was
unsatisfactory could be allowed to continue be-
yond 18 months, therefore confirmation must
be made after two y:ars of the officiating
period has been completed, sub ject to the
permanent post being available for the purposes.
A true and typed coﬁy of the said éircular letter
hes abreaty
dated 31.1.1966/is annexed herewith as

Annexure Nc.ﬁ. to this writ petition.

19. That the petitioners hereby sﬁbmtt
that their working since 1980 to ﬁpto date ’
as Tele-com Ihspector Grade IIT was satisfactory
and there was no complaint against them,

all their superiors are fully satisfied with

their work and they were never communicated

any adverse entry dufing this period. The
petitioners have never been given any show cause
notice or any other communication indicating

that they were to be reverted on the lower post

COntd....go-.o
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from which they had earlier been promoted and
worked in the higher post since 1980 to 1982. The
petitioners have acquired the status of permanent

servant on the post and they cannot be reverted

to the lower poste.

20. That the petitioners are ainSed to
state that the effect of the two circularg letters
of the Railway Board are that any employee
officiating in higher post for more than 18 months
cannot be reverted except when he is found to be
unsatisfactory and that too can be done only when
due process prescribed therefor have been taken
namely that the regular procedure of all mkes show
cause noﬁice and holding of enquiry and thereafter
proceéding in accordance with natural justicé.
Since in the case of the petitioners neither

all these have ever happened so they have been
found to be satisfactorily serving in the higher

post; hence it is not open to the opposite parties

to revert them now.

21, That it is submitted that the circular
letters prescribing the procedure etc. are to
be followed and its non-compliance amounts to
acting in an arbitrary manner and in disregard
of the principles of Article 16 of the
Constitﬁtion of India.

22, That it is submitted that it is
discriminatory to single oﬁt the petitioners and
subject them to reversion in order to yield place
for new incumbents who are'new entrants and are
juniors to the petitioners as Tele-com Inspector
Grade III, This amounts to an arbitrary action .

ContCee..
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which is also contrary to the principles of
natural justice and in reverting the petitioners
every canons of natural justice have been denied
to the petitiohers. The right to the seniority
is a substantial right of ‘a public servant and
reversion which would take away several years

of meritorious working is unreasonable, illegal

and contrary to the established practices.

23. ' That there were tétal 60 vacancies
forvthe appointments to the post of Tele-com
Inspector Grade III and according to the roster
point the opposite'parties were bound to fill up
10 posts from amongst Scheduled Castes and ‘they
were bound to call atleast 30 persons from below
upto'3 gradgg but in the present selection though
it is vitiated on varbus grounds is also bad
because of the legal position thét only 7
persons from Scheduled Caste guota have been
selected. 30 candidates were not.calléd for
selection etc. and without assigning any reason
the reserve quota of the Scheduled Caste has been
filled up by the General Candi. ates. Hence the
roster point formula in selecting the candidates
from Scheduled Caste quota has not beén followed
by the opposite parties and hence the entire
proceeding for selection.hés been vitiated on
this éround alone. A true and typed éopy of the

roster point is annexed as Annexure NO, é;ﬁﬁi

to this writ petition.

Contd.. LI A
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24, That a similar writ petition filed by
one Sri S.S.Mathur under writ petition No.1697
of 1982 has already been admitted on 14.4.1982
by Hon'ble Mr. Justice R.C.Dev Sharma and
Hon'ble Mr. Justice Syed Shagir Ahmed and they
have also granted the Stay Order in that case
staying the operation'of the reve;sion order
and in the pfesent writ petition too the
petitioners are similarly situated and all

the facts and circums tances and legal positions
stated in the writ petition No,1697 of 1982

are similar in the case of the petitiocneérs.

25. That aggrieved by the aforesaid
actions of the opposite parties, petitioners
are filing the. present writ petition on the

grounds interalia:-

_GROUNDS . | i

Dol

I. Because the 'reversion of the
petitioners are arbitrary and against the
fundamenta® rights conferred under Artide

14 and 16 of the Constitution of India. o

I. Because the reversion is contrary to
the established procedure and reverting

the pefitignefs in disregard to the rule of
law and is also contrary to the principles of

natural justice.

IIi. Because the authorities concerned

have acted without jurisdiction.

Contd.‘..Q L d
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Iv Because the impugned orders contained

in Annexure No.;_éL; to this writ petition are
illegal, unreasdnable ahd cause irreparable loss
to the petitioners,

Vﬁ‘_ - Because in the ¢ase of the petitioner
No.l the roster point formula has not been
followed and out of total 60 vdcancies, the
opposite parties were bound to have called

atleast 30 persons from below upto 3 grades to

~fill 10 posts from amongst the Scheduled Caste

and in mot doing so the opposite parties have

committed manifest error of law.

VI. Because the actions of the opposite
pérties_are fully malafide, without jurisdiction,
most arbitrary and is liable to be set-aside

with costs,

PRAYER .

x, , ; Co o .
WHEREFORE it is prayed that this

Hon'ble High Court may kindly be pleased -

A. © to issue a suitable order,direction
| or writ in the nature of certiorari

eas quashing the impugned orders
contained  in Annexure No ....@‘ to

this writ petition.,

B, to issue a writ, order or direétion in
the nature of mendamus, cormanding the
Opposite parties not to revert “the
petitioners from the post of Teie—com
Inspector Grade III to that of the

Wireless Maintainer or any other

Contd, ..
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LUCKNOW,

&\

‘subordinate post and it may further be
dired to the opposite parties to act in

accordance with law as established by the

Railway Board's circular letters,

-~

to issue any other order, direction or
writ which this Hon'ble €e High Court myy
deem fit;‘justjand éroper in the facts

and circumstances for protecting #he

interest of the petitioners,

The cost of the writ petition may be

allowed to the petitioners and against the

Opposite parties.

CE;Lbiiéle;&”

PETITIONERS,

o DATED: - / May, 1982,
| .
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,
LUCKNCOW B“NCH LUCKNOW,

Writ Petition No. of 1982,

District: Lucknow,

Hira Lal and others ceoae Petitioners.
Versus

Union of India and others. bescns Opposite .Parties.

ANNEXURE NO, l

Railways letter No. E/ZlQ/O/Com dte. 31.1. 1966.

At W RS

Subject: Reversion of employees_officiating in higher grade.

Attention is inuited:to this office confidential
letter No.ﬁ/232/7 dt. 23.6,1964 uide whichlinstructions
were issued laying down the procedure to be followed in the
matter of reversion of employees off1CLating in highker grade

o

The position has been further reViewed and 1nstructions

contained in the paragraphs which are issued in

supersession of the instructions issued vide letter

e e T

Ty 3T

No., E/232/7 dated 23.6.64.

N,

2. As per Board's directions contained in their letter
No. E(DSA) 61-RG-6- 30 dated 30,11,1961 efforts are to be
made to confirm staff officiating in higher grades in

{ clear vacancies, if they are found $uitable, after trial,

¢

1

lover a reasonable period not exceeding 18 months. It is,
‘l

however, observed that in practice no proper system 1is beinc

followed in this respect with the result that staff

continue to’officiate in higher grade for long period and
in several cases staff who have officiated for a number of
years have been reverted on account of inefficient working
Such‘reversion are contrary to the extent orders.

3. With a vliew to ensure that a proper assessment of

the working of staff officiating in higher grades, is
madejand adtion to revert such employees -as are found

to be unsatisfactory in work in the higher grade, is taken

%

in time, the following procedure is being introduced for o

. R
¥ e
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-0 -
strict compliance by all concerned. :

4, Wheneger employee is put to officiate in a higher
- . o ,:’: "WMVA

post which may be a selection post or non selection post,

e and

Pl

his immediaée'superiof should send an assessment report/
as soon as the employee has'completed 3 months dficiating
pefiod to the authority who had ordered his promotion.
In the case of an unsatisfactory report a warning letter
should élSO'be issued to the employee and in which
instance‘of his failure should be pbinted out to him,

A similar further report should be»preparedv3.months
later i.e. at the end of 6 months officiating period

and sent to the authority who had ordered the promotion,
If this report is also unsatisfactory, the employee
concerned may be reverted with the'persOnal sanction

of a Senior Scale Officer in the case of Class IV

employee and of a Head of Department in the case of

Class'III employee,

If an employee is reverted aftér 6 mbnths due to
hié'unéuitability, it is to be assumed that either his
record of service was not consulted at thé time of |
ordering his promotion or if cohsulted, it did not .
give a correct assessment of his abilities and in case of
selecfion posts are ﬁhe selection committee as an error
of judgment td assessing his abilities. ?he'aspect also
should be examined by £he authority ordering the reversion
im erery much ca;ses.

6. When an:employee is reverted for inefficient

working from é selection post, his name will be automatie
cally deleted from the pane;. For ge-promotion he will
have to appear béfore a selection board afresh. Where
én employee 1s reverted for’inefficiency from a
ﬁdn-selection post‘his case should be reviewed at

_ _ & :
intervals of six months and if he 1is considered fit for

Contg

® o0



)

A

promotion he should be re~promoted against the

next vacancy.

7. In the terms of Board's letter No.E(D&A)65~RG6/

24 dated 9.6.65 circulated under this office 1etter
No, E/VII/232/7 (Con.) dated 30.6.,63, anzwpereoquho '

is permitted to officiate beyond 18 months must not

el

be reverted for unsatisfactdry work without following

the procedure prescribed in the Disciplinary and_

Appeal Rules.,

. 8, A question may be raised whether the safeguard

NI A -

applies to persons who are officiating on promotion

as an mEef stop gap mea:-ure and not after empanelment
) R NI s

iﬁ the case of selectlon vosts and after passing the

sultabllity test in the case of non-sel\ctlon post)

\- .

1t is Clarlfled that the safeguard aonlles only to thos
. .

~-e employees who have acqulred a prescrlptlve rlght

Tl e E]

to the offlciatlng post by v1rtue or thelr empanelﬂent Y.

[

or hav1ng been declared sultable by the competent

T T e e

_authorlties. It does not apply to those off1c1at1ng

}

;. Oon promotion as a stop grap measure and also to those

cases where an employee duly selected has to be
reverted after a 1apse of 18 months because of
cancellatlon of seleetlon and proceedlngs due to

change in the panel position on consequent to
rectification of mistake in seniority etc,

9. Since no officiating individual whose working

is unsatisfactory could have been allowed to continue
beYond 18 months except under very special circumstances
confimation must be hade afEer two years of officiating
perlod has beéen comoleted SubjeCt to permanent post

A
belng available for the purpose. 1In the case of

staff with satisfactory reports, confi[m@tlon agdinjt

available'vacancies ~=--  Contd
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can be ordered after one year., If it is proposed to
defer the confifmation on an individuai after é yeaﬁs
G.M's prior sanction should be obtained. °

10, The assessment reports referred to above should
be marked confidential and a proper record kept of fhose
communication. The Establishment_Secfion should watch

the case of each employee and indicate action when the

employee completes 3 months of officiating period by

putting up a note to the Executive Officer for the

~

purpose e |

II. That the above procedure should also be followed
in the case of class III employees promoted to
officiate in Class II. Iﬁ their casé,'ﬁhe assessment -
report should be sent.to the H@Dvand where thé

Officer has been reported on adversely, the papers

" should be put up to the General Managef personally for

his information and orders.

TRUE COPY,
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I THE HOM!'BLE Lxuu COURL OF JULI”ATURE AT AJL&HABAD
| LUCKNGd  BENCH TUCKIOM .

Writ Petition lo of 1982,

Dictrict: Lucknow,

Hiralal snd others. ©iee... Petitioners.
Versus,
Union of India and otherss seees Opposite Parties.

- ANNEXURE NO: 2. ,
¢ M, (P)/NDLS consolidated circular Yo E/254/2/Pte6/ iv
dated 30.9.1980, -

Tt is laid down that there should be no
instances when adhoc arrangement contiﬁues for long
duration, Normally the selection may be flnalised

within a period of 3 monﬁhs of adhoc arrapgemsnt and

N s
et ¥

,_E/232/7 dated 2346 ad 1th

‘his 1ett"*:0£:§{2iQZQ[§eQn _ datod 31,1 66 stqte

that effort should be made to confirm staff
officiating|in higher grade in clear vacancies over
the reasonaple period tut not exceeding 18 months.

on advantage of the above circulal

o0 g e de
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- In the Hontble High Court of Judicature af All aftgbad,
) o | -

\ - Luckiow Bench Lyckhow, |
| writ Peyition No of 1982.

District ¢ Lucknev,

Hiralal and others eeeses  Petitioners,
Versus |

- Union of India and others, eve. Opposite parties,

‘AI‘H‘JEK‘L‘BE 10, 3.
’ NEHE Ru RAILWAY.
D U | ' Headquerters Office.
‘ i : ' , - Baroda House,
New Eelhi.

HOTICE.
has passed the following orcers:- | |
The following staff who have been placed on the
| pahel of Telecom Inspector Grnde 111 k,425-700(Rs)
vide this office letter of even mumber dated 20,3.82
may be appointed to officiate as such and posted on the
Eivision/Unit‘i dicated agalmt each-— |
S,No:'Name.,’- Present Division to Remarks,
Division,which posted

on promotion
as TCI Gr,III

_ ___ B5,425-700(R3) B
1 ) 3 T4 5
1, She O.P.Malai DLI Delk i, Against an
TCM Grele : - existing
! : ‘ c vacancye
2. Darshan Kumar = HQ HQ Against an
TCM Grele - existing
. - v ‘ Vagancy'o
TCM GTeIe .
4. ®.D.Shukla, -do- LK LXO -do-
5. 7.L.Abrol. TCH Gr.I. ALD ALD ~do-
6, S.K.Wadera -Go- HQ HG --dou

Contdeses
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7. Rameshwar Kumgp LI - DLI. Against an
- - existing vacancy.

Cable Jointer, :
8, O,P.Malhotra, HQ - HQ Vice Sh.Premlal
TCM GI‘.I. ‘ : , Boco -

. ' who is posted
against temporaril
down graded post -

. . : of TCI Gr.II in
- ‘( ’; . C o HQ wmymdnerremnn
3 | h | pohshimpmmEEEmE
9, Gurbux Singh. FZR  FZR  Against an existing
_ ] . Vacar}cy. :
o 10, Ashok Kumgr,TGM I, DLI,  DLI. ~do-
| | 11 . J.L.Jag T0M, Gr.I. DLI.  DLI. ~do-
12, Shri Ram TCM Gr.I, DLI.  DLI.  ~do-
13. K.L; Dhaliija, T Gr,I, LKO Microwave/Md — =-do-
14, P.K.Sharma, TCM Gr.I, JU  JU o =do=
:_‘ 18, R.X.Upadhya ~do~ ALD ALD ~do=
| J{ o | 16. Maroof A hmad -do- A AID -do=-
4” 17. B=e¥ Shiv Om Prakash ~do- ALD AID  =-do-
—_— 18,  &.N.chaha -do- ALD ‘ALD  -do-
19, Rajindar Singh CHQ  HQ -0 -
L I S Gr.III } »
/7
: 20,8h. R K, Bivan, TCM Gr,I Al ATD: Against an
. /“"“*\\ ' , ) o existing vancgh
- (F‘;r '.;? : . N | - : ’ . =CYe
AN 21. @ X.Mathur, TCM Gr.l. Al . ALD ~do =

oo, S. Rameshvar Singh =-do- AID = AP  -do-

93, Usnai Lal (S¢)  -do- =do- ALD  -do-

o4. Rajinder Kumgr. =do-  BKH BKN  -do-

25. Yogindér Kumar, =do=- MB MB = =do=-
"26‘. Agha Ahmad\Raza -do~- MB MB ~do=  '

27, Kanal Kiskxore - | gD AR Vice Anil Kumal
Saxena. do | Wigam transferred
to LKO agsinst
an existing

vacaneys f
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28. Do C.Shukla ‘ -(3.0- ALD oo .MB(M) Against an
' _ . ﬂ existing vacancy.

| 30, B.K.Dass,  =do=- MB  MB(M) -do-
y 31, Ab.B. Rakesh, -do- MB  MB(M) =do-
- 32, Sham Lal Goel, =do- DLI DI -do-
i . K * .
33, Sukh Dev Kaushik -do-DLI DLI -do- ,

Y e 34, Vijay Kumar Sharma-do- DLI ~ DLI ~do-,
| 5. Ravi Kumar Kapoor . -do- DLI ~ DLI -do-

36, D.N.Singh  -do- AID  MW(M) ~do-

57. 0.Dutta. “do- AL M) -do=

38, J.M,Singhrana .  -do= CSTE/C CSTE/C, -do-

39, V.K.Datba, ~do- AP M) -do-
80, X.N,Misra, -do- RE Ry  =do-
P 41, Demodar Z#Saran -do- GZB %R Vice K.K. Ram(3C)
”i transferr -d to LKO
P L | against an existing
| | o vacancy.
< o | GZB
b ‘ : , 42, Shiv Kumar -Jo- -do-~ (RfEMM vice Sh,Hemant
, ~ Kumgr trd.to LKO
E;,J%ééz , . against an existing
- . R : | vacancy.
43. R.L.Gupta. Cado- J@  JU  Against an
. : , , existing
VaCancye..
44, Baldev.Singn ~ =do- FZR  FZR  -do-

45, 0,P.Srivastava ~do- ALD MW@) =do- -

a6 A5 TiKker | -do- PLI HQ ~ Against tempo-
. rarily downgraded
. post of TCI Gr.ll
at Mangloi

47, RaVinder)Mdhan -do- DLI DLT Against an
. ' : existing vacancy
48,Ranjit Singh ~do- DILI. DLI. Against an

existing vacancy

40, Som Dutt Shgrma  ~do- DLI  DLI -do- -

s1. ShoA.K.Carg T0f Gr I, R RE Against an existing
. . ) V'rlc aﬂcy Y f";
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520 SOKO AI‘OI‘&.' . ""do- ALD ' w "dO"
' 53 | sur iﬁn(jer Moh a.n. -do- cse0 KEXER =do=- /
54. C.N.P.Karte.  =do- BKN BKN - Vice Sh.P.K.

: . . Tripathi tfd,to LXO
agailnst an existing
vacancy., :

55, Harbans Lal (3C) ~do~ ~ Against an existing
| , vacancy, %
qi 56, Varinder Singh  =do- BKH BKN Vice Sh,Dharam Vir<ﬁ
‘ | ‘ TCI ¢r,III transf- |
erred to Dy CSTE
(TW) vice 8h.X.C.
| Tiweri reverted,
'73; | 3 &7, Jai Prakasb ~do- AID - PN Ag ainst an existin,

vacancy.

58. Ram Dayal Haini(SC)=-do- MB FZR  -do-

ICI Gr, 111 tPd.

459, Bhami Pratap (S0) =do=DLI —do-
: ' 60, pharmz Pgul Singh ~-do-BKN BKN  Vice Sh.Sewak Ram

— to LKO unier SSTER
. . ACSR LXO wvice Sri
' 3. S8.Mathur,.

! 61. Mangal Ram({sC) | | Ageinst an existing
& : Cable Jointer, , : ‘vacahey.
Mk 1 62, Mangal singiﬁC) - ~do- ;
| | Advised date of change promptly.
+ : - i . sd/- Tllagible.
b | o . 544,82,
Qﬁf:;’,,ﬂ | | Senior Personnel 0fficer(PC)
- - Nos: 754E/168-ITI( iib) = dated 5.4.1982,

Copy forwsrded for information and necessar y action tos=
: 1. DRMS DLI,FZR,ALD,LKO, MB, BKN,&/ & JU. .
.2, Dy CSTRQWW(M), DA ..... Office, HDLS.
f 3. BSTE/TW DRIS OFFICE,NDLS -

4, Chief Engineer/RE/ALD.
6. DSTE s& I Training School, GZB. A
” voﬂ-ol?n ~ 8. APO/HQ ] ‘ ‘ ,

"Jw;‘\ | | True copye.




. % 23

‘ Mi:% IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
' "LUCKNOYW BENCH LUCKNOW.
Writ Petition No of 1982,
District: Lucknow.
Hiralal and thers eeeve Petitioners.
| Versus
- Union of India and others., ese+ Opposite parties,
ANNEXURE NO: 4,
_ﬂi‘ e Northern Railway§
» . , Divisional Offices
O : " . é N \ ,
N 94O£/II,I/80/II. Lucknow., Dt'.ﬁ?iffigggﬁwaw
. NOTICE.

The following promotions and reversions are
hereby issued to have immediate effecti=-
1. 8hri B,D.Shukla T.C;MﬁfI/Lﬁcknow in grade
Rse 3804560 (RS) is promoted to officiate as T.CoI.
Gr.III (425;70@) and posted vice Shri B.K.Banerjee
reverteé;
;:;:ﬁu Shri B.K;Banerjeeg officilating TCI GradequI.

425=700 (Adhoc) on reversion is posted as TCM Gr.,I

o

’

3804560 vice Sri B.D.Shukla,

s e T T

Pz

3. &hri Anil Kumar-Nigam; TCI Grade III in grade
~ 425-700 on transfer from Allahabad Division, is
é posted as TCI Gr.III LR/LKO in the.same grade vice
‘ Shri Heera Lal révertédg
} 4. Shri Hira Lal, officiating TCI Gr.III 425-700
| (Adhoc) on reversion is postéd as Cable Jointer

ér.%égggkgow%in grade ;80%560\agahst‘an éxisting
vacénéy; o

5. Shri K.L.Dhandtja, TCM Gr,I in grade 380-560 is
promoted to officiate as TCI Grade III 425~700

and transferred under Dy,CSTE/Microfwave/M/New Delhi
6. Shri K.D.Ram, TCI Gr,IIL 425700 GZB shops,

on transfer to this Divisibh is posted vice Sri

B.D.Pandey reverted.




N —’?

/
—~

(Aghoc) is ves revefted as TCHM GreI 380~560, His

7o Shrl BeD¢Pandey, officiating TCI Grade III 425~7OO

'(Adhoc) on reversion as TCM Gr.I in grade 380~56O is

posted vice Shrl KoL, DhayxijaO

8, Shri Hemant Kumar, TCI Grade TTI 425=700 GZB(S&T
School) on transfer to this Division is posted vice
Shri R.L.Sharma reverted.

9. Shri R.L.Sharma, officiating TCI Grade III 425,700

1\poct ng orders as TCM Gr,I will follow.

The above orders have the approval of 3r DSTER/

Lucknow,

- Note: S/3hri B.D. .Shukla & K L.Dhaimja will be promoted

3. CTI/Lucknov. -4, DRM/N.R1lye ,Bllahabad,

as TCI Grade III after passing Medical Examination
in CaLegory A=3 -

'sd/= Illigible,
for Divisional Railway Manager,
Lucknow,

i
.,L
Copy tos 1. Sr DSTE/Lucknow. 2. Sr DAQ/Lucknowq_ e ”%

Tyl

5. Principal, S& School, Ghaziabad.

6. Dy CSTE/Microwave/M/NDLS,

7. GM(P),New Deihi in reference to his letter
No. 7548/ III(8TIB) Gated 5. 14Qr,82

TRUE COPY



. higher post, his immediate superior should send an

o’

IN THE HWON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW BENCH LUCKNOW,

Writ Petition No., of 1982,
District: Lucknows.
Hira Lal and others cese- | Petitioners,
Vefsus oA
Union of India and others.,

Opposite Parties.

ANNEXURE No.};

Railway's letter No. E/232/7 dated 23.6,1964 .

Sub~ Reversion of employees ofﬁiciating in higher grade,
Under’ this office letter No. E(#8 ) 19-71 Pt,VI (c)
dated 6.2.62, a éopy ovaoérd's confidenﬁial letter
No,E 9DSA061-G/6/36 dated 30,11.1961 was sent.to all
Officers. As per Bdard's directéons, efforts are to be
made tovcbnfirm staff officiating in higher grades in
clear vacancies, if they are found suitable after trial
over a reasonable period of not exéeeding 18 months..It
is,however, observed tﬁat in practice, no proper system
is being followdd in respect with the result that staff
continues to officiate. in higher grade for longbperiods

and several cases of staff who have officiated for a

number of years have been reverted on account of

18!
i e, 1 -

inefficient working. S ch reversion are contrary to

S Y A WA ETT wT g v e

I e e

the extent orders.

P

2. With a view to ensure that a proper assessment of

the working of staff officiating in higher grades, is

macde and action to revert such employees, as are found

to be unsatifsfactory in work in the hi her grade, is

taken in time, the following procedure is being
introduced for strict compliance by all concerned.

3e Whenever an employee is put to officiate in %k a

assessment report so as the émployee has completed 6
months of officiating period. If this report is
unsatisfactory a similar further report should be sent

three months later i.d., at the end of 9 ‘months e
, PRSI .



Officiating period and again 3 months

Rt

later i.e. at the end of 12 months officiating

R i

periode If the first report is satisfactory further
reports need not be sent unless the employee
deteriorates in the subseguent months,.

4, These assessment reports should be sent on to

“the authority who had ordered the promotion. In

the case of the first and/or second report being

unsatisfactory, the employee should be warned that

the report on his working has been unsatisfactory

and unless he makes a substaotial improvement, he
will befliable to be reverteda\. |

5 If the third report, at the end of 12 months pe~
riod is also unsatisfaotory, he ehould be promptly
reverted and if he is to be given a further chance

elven after the third unsatisfactory report, the

‘personal sanotion of the Senior Scale Officer in the

case of Class IV employee and of a Head of
Department in the case of Class III employees should

be obtained even after such sanction has been

‘obtained and opportunity given to the employee is

of no avail, he must be promptly reverted before
completing 18 months of'officiating_periddo Orders’
forAreversion in such cases of officiating perpd-

period. Orders for reversion in such cases should

.not be passed by an authority lower than the

authority who had ordered the promotion, When an

+

'employeé'is reverted for inefficient working from

a selection Beard afresh post, his name will
automatically be deleted from the panel, For

promotion he will have to appeaf'before a selection

-
g r———

‘Board afresh., When an emoloyee is reverted for

e
[

inefficiency from a non-selection post his case
E - [ -

Contd. e 0
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" be reverted “after he has completed 18 months of'

initiate action whep the 6177[3]0}/ e Ooﬁjpjﬁag

should be reviewed at intervals of six months
and if he is considered fit for promotion, he’

should be repdromoted}against the next vacancy

6 If it is proposed to revert an employee who

— . —

had completed more than 18 months of offic1ating haS

— T —— W e - —reme

period other then by follow1ng the DAR procedure.

g '

g

The personal sanction of a Head of Department must

be obtained in the case of Class IV employee and

GM's personal sanction must be obtained in the

!

case of class III staff.

m—

-

Te Since no officiating individual whose workir:

Ve

is unsatisfactory could have been allowed toO
continue heyond 18 months except under very
special circumstances confirmation must be-made
after 2 years of officiating period has been
completed subject to permanent post being available
for the purpose. In the case of staff with

satisfactory reportse confirmation against

available vacancies, tan be ordered after one year
It is proposed toO defer the confirmation of an
indivigual after 2 years, GM's prior sanction

should be obtained.

8e If an employee is not confirmed in higher

grade post for want of permanent vacancy he cannoj

_—— bl

officiating period on the charge of unsatisfactor

. -

working except after the following DAR_procedureé
the prpcedure being same for confirmed employee:
or an officiatingﬁemployeeo

9¢ The assessment reports referred to above |
should be marked confidentlal and a proper recor

kept of these communications. ThezEstablishmenﬁ

section should watch the case of such employee a




6 months of officiating period by putting up

a note to the Executive Officer for the purpose.

10.  The above procedure should also be followed

S

in the case dfTClass ITT employee promoted to

officiate in.-Class III. In their case, the assessment

et

report should be sent to the Hd, of Deptt. and where

an officer has been reported on adversely, the papers

should be put up to the GM for his orders.

TRUE COPY,
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BEFORE THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABRI
LUCKNOW BENCH LUCKNOW.,

WRIT PETITION UNDER ARTICLE 226 OF THE
CONSTITUTION OF INDIA

Writ Petition No, of 1982,
District: Lucknow. ‘
Hira Lal and others. " ee.. Petitioners.

Versus

Union of India and others. ..... Opposite parties.

ANNEXURE NO, é;

RAILWAY BOARD'S NO., E(SCT)73 CM 15/6 of 3421974,

Zones,

Scheduled Casteé.

Scheduled Tribes.

Percen  Points of reser-

Perce Points of

I.C.F. & Rly.
Patrma

72,78,84,90 and
96.

taged  vation in 100 ntage. reservation
~point roster. on 100 point
' ‘ roster. -

South Central 11 1,10,19,28,37,47, 5 4,24,44,64
57,66,76,87, and 84’
and 97 :

Central 12 ¢ 1,10,19,28,37,46, ' 10. 4,14,24,34,44,
55,65,73,82,91 - 53,63,75,84

R and ©8, and 94.

Eastern. 17 1,7,13,19,24,30, 7 4,17,32,46,61,
36,42,48,53,59, 74 and 89,
65,71,76,81,87
and 94, '

Northern. 20 1,6,11,16,21,26, 5 4,24,44,64
31,36,41,46,51,. and 84.
56,61,66,71,76,

81,86,91 and 96.

North Eastern. . 19 1,6,11,16,21,26, 5 4,24,44,64
31,36,41,46,51, and 84,
56,61,66,71,76, '

81,86 and 91. .
Southern. 14 1,8,15,22,29,36, 5" 4,24,45,66
) 43,50,57,64,7%, and 87,
78,85 and 92.

South Eastern.. 14 4,11,19,26,33,40, 15 1,8,15,22,29,
47,54,61,68,75, 36,43,50,57,
82,89 and 96. 64,70,77,84,

91 and. 98,

Western. 11 4,13,22,31,40,50, 14 1,8,16,24,33,
58,67,75,84 and 42,48,55,62,
94, ' 69,77,86,92

and 98.

C.L.W, 17 1,7,13,19,25,31,37, 8  4,16,28,40,

- 43,49,54,60,66, 52,64,78 and

88

Contd.....2/=



A
- _Scheduled castes. Scheduled Tribe.
Zzohes., Percen Points of percen- Points of reser-
‘tage. reservation in tage. vation on 100

100 point : point roster.,
T0STET . )

I.G.Fe & Rly. 18 1,6,11,16,21,26, 5  4,%4,44,64 and 84

Rates Tri- | 3:’L 36,41,46, 31,

bunal. o - 56, 61 66,71 76,

_ . 81’ana 86. ‘
BV DL We 21  1,6,11,16,21,26,31 5  4,24,44,64 and 84.
A - o 38,41,46,51,56,61, |

: '  66,71,76.81, 86,91,
96 and 99. | ,
. NEJFe 12 4,11,21,28,35,45, 15 1,7,13,19,26,33,
g - 7 s3,59,69,78,88 20,47, %, 51,87,
I EaN | . ’ and 93. ' 74 81 88 anc 95.
RlYoShaii | - ‘
. M) College. .7 4,18 ,32,46, 60 74 14 8,15,2 36,43
b : ] and 88. 56,.‘)7 é4 %8,
- |  asland @b
PoHoITge | | | ‘ g |
§chool. 6 1,18, 85 52,69 6  4,21,38,55,72 and
o 3 and 86. - 89, :
I.S.Enzg. 13 1,9,17,26,33,40, 5  4,24,45,66 and
School. | 2% %6,83,1,%8, 87.
. 80 and 98.
%
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’Q . BEFORE THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAT
,i}\.  ' ' LUCKNOW BENCH LUCKNOW,
Writ Petition NOs of 1982;

Districts Lucknowe

Hira Lal and others eeeeses Petitioners
Versus

Unionvof India and others.ese. Opposite partiess

ANNEXURE NO3 ‘7

(Railway Boardfs letter No: E(NG)62 PMI/22 dated

é7§'5919630)a )

Procedure for holding sélections and Rules
regulating promotions to selections and

nonﬁselection posts, 1967,

SECTION IITI..

4, Eligibility of staff for selectionst

(1) Ordinarily men in two grades below the grade for
which the selection is held will be eligible for
consideration provided such men were promotéd against
< | 'nonafortuitous vacancies in the eligible grades in
l accordance with the procedure prescribed for regulating
“‘“ i promotions to such grades.
(2) Eligible staff upto 3 times the number of
éxisting and anticipated vacancies in the year will be
called strictly in the order of their relative
, seniority in the lower grade(s) for being examined
by the Selection Board. If this humber cén be obtained
wholly for the grade immédiately lower than that grade
of the selection post there would be no.necessity
to consider men in the next lower grade. I1f,however,
the reguisite number of eligible staff is not available -

even in the two grades below, the eligibility can be -

extended to the grade still lower down, to make up
3 times the number to be called up for selection.
Where the competent authority permits the man in the

third grade below being .considered and the number of
) Conclese



£,
?‘Ai ' f A - 2 %
men still remains short of 3 times the numbér
required to appear for seiection or where ﬁhe
j competent éuthdrity desires to confine the selection
i to the men available in the two grédes below the
gfades for which sélection is held, the men so availm
able even though their number be less than 3 times
the ﬁumber of men required to be placed on the panel

will be examined for torming a panel tor the

~“(} selection post concerneds
i _ :
| (7)  S.C.Candidates will be called itor selection
«ff' to the extent of the number available in the order
g .

™ g f of seniority of the eligible S.C.candidates

irrespective of whether they be in the grade below

|

1 the grade of the selection post conce ned or in the
i next lower grade and they will then be placed in

‘ the list of the other candidates in the relevant

| order of general seniority@ If the tbtal no, ot

/ men of this community afe not available in the'two
f}k grades below the Qrades of the selection post,. those
in the third grade should should only be considered
‘*; with the approval of the competent authority

supject to the provisions ot sup=-paras 3 & 6 above
are fulfillede

2e e b
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Iy “E TON'BLE HIGH COURT OF JUDICATURE AT ALLAZABAD
| LUCKHOW BENCH LUCKNG «
Writ Petition No. ~of 1982,

District: Lucknov.

Hiralal and others. | «.... Potitioners,

Versus
/%

'Union of India and others. eeee. Opposite par'ties.

AFFIDAVIT IN SUPPORT OF THE WRIT PETTITION,

‘9_______-,
' — T Hiralal aged gbout Lf ¢ years son
. w—
ofVZ:(Z %J\~ ()0‘ rzsident of /V“’Oéw Ka %mﬁ
kagjﬁM/ é%Jw«fv

do hereby solemnly affnrm and Stvte on oath as under:

1e That the daponen‘c is hlmoelf petitioner in the

sbove noted writ petition C,nd as such he is fully

conversant with the facts of the case

g O
_ | : _ £2
. 2. Mgt the contents Of paragraphs |i’5[5”[9%3 f
> R
. SO
‘\j"’, \of the accompanying writ pe ition are true to my own
\'.,,

- know}.edrfe snd those of paragraphs TA 7§ 22 {ga} 28—

woee Orcqg‘eooc .m%@

~ R veeen g . Of the wrl‘t petition gre believer by me to be true.
) SEEatriRey D7 4 #
E ?;*'3;97 /3, That the deponent do hereby verify that the

annexures Mo.1 to 'q of the accompanying writ petition

= o C: are the copies of their respective originals. \
"""ﬁ‘-’&‘@ . g .

J0000coccirrocatens ar o |
S LUCKI\KOw Y DEPOIuEHT.

f

I‘o f 4982/ ‘fr
, VY
tBFﬁEAvn'Jq

WQ\ n/»
N % IGH coun /’
P _”ALLAHABAD

N x- s
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VERIFICATION,

I,the above named depohent do hereby verify
that the contents of paragraph | to 2 U
of this affidavit are true to my own knowledge, no
part of it is false and nothing material has

. | been concealed so help me God.,

<
DEPONENT,
“TX\ » I identify the deponent who has signed

before me | | v |
Skt N7

Solemnly affirmed before me Cnlérdki°7f<‘~
at {\—e a.m./pems
by,ﬂﬁyqude? deponent who has been identified

by Sri Surya Kant, Advoeate, High Court,Allahabad.
I have satisfied myself by examining the
deponent that he understands the contents of this

affidavit which has been read out and explained to

him,

toaA
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s - o _
T )i\ | - | o H—(M(/CQ J'}E/lk &ldg_J J/e/& gtg&
N g ataraa AT ,L(,& Cx *H/j ‘Gtvu. /;3,@ U,u gLﬁgzgq

~
°

°

3

.

.

®

[} )
3
L]

®

e

*

9

°

arq'“t (et
g™ I

l (t/«e o ﬂgQJL“"’“ ‘7; sttt garag)

: =ro gFgAT - A 9% &sﬁ #HI dlo R %o

L | sme fad gEgRr ¥ wwdt @A sf

| Surge Ko pdeeTo w

T .‘ | —agaa

: o c~~9:ﬁV‘ U JM(JJO - amw ¢

i | ®) agar fagaa Fed afaa [gﬂtz] a1 § site fod 2a
g gd gegwr ¥ awIA Agea w@d A ECEC I EIE
P | qedt @ warad@ q gwEe FT A aq #f ww afgd o3

3 [, 1 -, . » : - -
}% .| ar s ar gard W | ferdt st e e v agA wX
ol Bo F | ar geEgAAn @ gwa A ax adte q fmadr gmd o)
F v | gAR @ waw geawe @ afEw w¥ S aedw wT av gwemr
b gmd @ 9 wom s wF @ gR@ q faoeht [wdwand] e

qifes fear Tqar AOX A1 AR gEATR-JA [ea@dt] i @
3% o qu  fagea ®T — INA AQIT I A 0 A WAATEN
AR qEAT T site gt ‘gafaq ag asmamHr fa@ Fem
f6 sAm @ Sitc AT qT FE AR | -

R.L &\m vt

At (varg)

gaamt

fawim™ ‘ W@ ” ] Fo
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. . BEFORE THE HON'BLE HIGH COURT OF JUDICATURﬁ AT ALLAHA3AD
e - | LUCKNOW BENCH LUCKNOW.

B - WRIT PETETTON UNDFR ARTICLE 6 | OF 'THE, ﬁNS&IrE’TON O
VLI, /1[0 . 2.

writ pet;ti@m Ne's A ef 1982l
District: Luckmew,

Mise:

,,,,,,

s Hiralal, aged zlwet 45 years son of
resident of ; |

2% R.L.Sharma, aged abeut 56 years son @f Late Pt
Lachman Prasad, resident of Ram Sharkar Bajpeai Lanel,
Heuse Ne: 41/477, Narhi Bazar, Luckn@w.

3 Shri B.K.Banerje, aged whmd sbeut 53 years sor ef
- Shri A.K.Bamerje &, resident of L.DﬁRallway Coleny;
aAlambagh, Luckney.

ssseces Petiticmers.,
VERSUS

~

1 Uﬁlon of India threugh General Manaoer,b.Rallway,
Bareda Heuse,New Delhi, .

2. The General Manager, Nerthern Railwyay,Baroda Heuse,
New Delhi, ‘

3. The Divisienal Reilway Mamager, Nerthern Railway;
Lucknew ,

4e The Divisiemal Persemmel Officer, Nertherm Reilway,

Lucknew.

£:C>F<>/2?//, QN/W 5. qhe Senior D1V1slona1 ;ele-eom Engineer,
c)gj |

Nertherm Rallwey, Luckn@w.
'wese OPPCSITE PARTIES.

COntaeeuZavioe

. . -
Y . '
o Bk L - vav
1 A - “;
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APPLICATION FOR STAY.

The humble petitioners beg to submit that for
the facts and reasons stated in the accompanying writ
petition»duly supported by an affidavit that the
operation of the impugned order contained in Annexure
No. to this writ petition may kindly be stayed
£ill the disposal of this writ petition or any other
suitable order which may be deemed fit,just and proper

may also be passed meanwhile,

.<§§9{::§g; kg;géﬁi

Lucknow. . COUNSEL FOR THE PETITIONERS,

DATED: 5.5.1982,

-
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S In the an'ble ngh Court of Judicature at Allahabad,
o Lucknow Bench,Lucknow. r> > % 0)1”

S .q

 Supplementary-Affidavit

/

In‘re: _
~ Writ Pet. No. of 1982,
Sri Hira Lal & others ~--Petitioners.
| | N _Versus
Union of Indiavand others ;-;opp;Parties.
| I, Hiralal,.aged“abbgt 45 years, sbn of
Sfi Badri’Prasadz reSident‘of Medai Ka Purwa,
Daliganj,Lucknow, do hefeby solemnly affirm and
\j} | | s&ate on oath as under'Q;
g
ﬁL; ‘1. That the depqnept is.the 'PetiﬁioneriNo.l' himself

in the above noted writ-petition and as such he is

fully éonversant with the fa=cts of the case.

— 2. That the deponent states that the grade of
‘Telecommunicaﬁion Inspectorlis m.425;700/- and tﬁe
post is, therefore not a Selectidn pbét to;be f£illed
up_by empangiment. _The ppst is to‘be filled up

| after judging the suitability test.

3. That the Senior Singal and Telecommunica.
tion kngineer (ACSR}, Lucknow had found the
deponent and other petltloners sultable for

pramotlon to the post of Telecommualcatmon Inspector

(Contﬁ"c s 0 .2)




$2 23 ;;
after testing their suitability, and it was only
thereaf ter that the deponent & other petitioners

Were promoted. Thg deponent states that the relevant

papers are in the custody and power of the opp-perties

which would show the aforesaid position.

Lucknow dated, » | fﬁ;,l?éﬁi'

May g? , 1982, Deporient,

I, thé deponent abovenamed verify
that the contents of para 1 of this
affidavit are Verlflcd on information
derived from record and be}ieve to be true
and those'of para 2 aré tfue to'my an
knowledge and mo part of it is false and
nothing materiél has been concealed so

help me God.

Lucknow dated, - He
May‘\ﬁk\,l982. - | .Deponent,
I identify the deponsnt who

has signed before me,
Koy

=

Solemnly aiflrmed beofre me~ypn{lc$~¢ —Aadvocs
atl-s 4 M, &3¢, by Bhva

the deponent who 1s.1de ,ifled by

sriSerga Cod Pty

~€Q&ﬂ4&—%&-&iﬁﬁf’/

Advocate,High Court Al]ahabgd

I have sat1sfled myself by exaﬂlning the
deponent that he understamds the contents
of this affidavit which have been resd outb
and explained by me.




AV |
ah ad,

‘ble High court of Judicaturse at Allah

Lucknow Banch,
2128 of. 1982

In. the Hon
LucknoWe.

Writ patition No.

- pegtitioners

gri Hira Lal and others

varsus

¥  nion of India and others Qpp-partiss
3 L \"“ : '

v ‘1t is most respactfully cubmitted as undsT i-

o above mentioned writ petition; the

yar on pehalf of the

asted that the samé

~ . aw e -4, That in tR
gned is filing his po

undarsi
1t is requ

opposite parties.

may kindly he taken on record,

( siddharth Verma )

Lucknou, . S
september 6, 1982,
: ‘ fdvocate.

Dated :




GV. 3

- Tudicakioe ok Mlohobad,
Semel, hnekannn - 7

v Ne 2128 ¢f 183
fﬁiéi‘iﬂ'&"
p

Petitioner
Versus ‘ -
I, Respondent,

;3
! , 59'fafure;'f i b ) "‘f' steation g, ;d&'scribed “suit/appesl/proceedings on behalf .c_)ft ﬂl%
— - 3 ranfi ';ernme?f Servap} ' pt processes of the Court, to appomt and. h}s $0 3
,' or Aceq foct Sranting the receipy, ys and generally to represent the Union of India in the
e \ Dmg...,.,oﬂ\ ~ings incidental to such appearing, acting, applying
' : | NEVERTHELESS to the condition that unless express

T —., — ' e appropriate Officer of the Government of India, the
said Counsel/Advocate/Pleader or any Cousoery . _+ Pleader appointed by him shall not withdraw or
withdraw from or abandon wholly or partly the éﬁit/appeal/claim/defence/proceedings against all or any

‘ defendants/respondents/appeilant/plaintiﬁ‘/opposite parties or enfer int0 any agreement, settlement, or compromise
- whesgby the suit /appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising or

in digpute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to
con@ﬁsuch appropriate Officer of the Government of India and an omission to settle or compromise would be
defifutely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may eater

. into any agreement, settlement or compromise whereby the suit/appeal/proceeding is/are wholly or partly adjusted
a,ndlg every such ease the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer
the specigl reasons for entering into the agreement, settlement or scompromise.

The Presidont hereby agrees to ratify all acts done by the aforesaid Shri.. S"—M Vearua .

—— .
s RY NV T2 A R R R R R R N A R A AR R R T I T

in pursunce of this authority.

IN' WITNESS WHEREOF these presents arc duly cxecuted for and on boaalf of the President of

xndiaz;hismé........‘.3?‘.%_, RAdabbe. . . 19 R

ACCEPTED

L S et
Dated 3]‘5(_/ ......... 1980 - T

( SIDDHARTH VERMA ) Designation of the E?tecutive ’(‘)ﬂicer
N.R.—149/1—June, 198]—75,00 F. ADVGCATIE T "Hew wifew slumm

q8F aieg
]at =g
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ORDER SHEET

) o
INTHE HIGH\GOURT OF JUDICATURE AT ALLAHABAD ‘
A Fr Now— s D I "JO ———of 198 2
: s, ,
’ . Dated of
. Date Note of progress of proceedings and routine orders which
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